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Centrél Administrative Tribunal
Principal Bench, New Dalhi

Regn, No,RA- 53/89 In , Dates 17 - 5~ 81 )
0fw1750/88
Shri KeK, Kapur - esse Petitioner
| Versus
Unien of India & Ors, vess Hespondents
For the Petitioner eose 1N person
"For the Respondents eess Shri P,H, Ramchandani,

Senior Advocate,

CORAM: Hon'ble Shri P.K. Kartha, Vice-Chairman{3Judl,)
Hon'ble Shri Ajay Johri, Administrative Memher,

1., Whether reporters of local papers may be d1loueﬁ to
see the judgement? e

2, To be referred to the Reperter or not? M

(Judgement of the Bench delivered by Hon'ble

Shri P.K. Kartha, Vice-Chairman)

The present petition has been filed by the.
applicant in 0A=1750/88 which was disposed of by the
Tribunal's judgemsnt dated 5th ﬂpril, 1989, In the
applicationy the applicant had prayed_Fof granting to
him from 1,1,1986 the bensefit of the recommendation of
the Fourth Central Pay Comnissien regarding pay and
alleowences relating teo Private Sacratarées in the same
manner &s it was given effect to in respect of 2ll other
Central Government servants, Altern;tively, he had
prayed that he should be extended the banefit of khe
same 2t least from November, 1987 as has been done in
respect of other Private Secrstaries in the Ministry of
Defénbe of which his UFF%ce is a part,

2.' After hearing the applicant in persocn and the
lesrnad counsel for the respondents, the Tribunal did
not see any merit in the contention of the applicant
that he is entitled to the revised bay-scala of Rs,3000~
4500 w.e.F. 1,1.1986 or November, 1987. In para.d of the
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judgement, the Triﬁunal had observed that the recemmendaa
tions.oF the Pay Commission are nut-binding on the
GaQernmenﬁ and that it is for the Government to take a
decision on theée recomnendations, As regards the
recommendation of the Pay Commission to give & higher
-grade to the Private Secretaries te the Secretariss of
the Governﬁahf of India and equivalent officers, the
bevvrnnent had takSn a conscious d001slon te give 1t
only as a Funcb1mnal grade requ1rlng promotion as per
norma&l. procedure, The higher grade will be given only
in accordance with the recruitment rules which were
proposed for the purpose., As far as the -applicant was
concerned, he was appointed on ad hoc basis in the
raﬁised scale w.e,fs 11,1,19088, uhen‘he was so premoted,
His counterparts on the Civil Side were promatad only

in Octsber, 1987, The Tribunal fcund that the tima~1ég
between the promotlons on the Civil Side and the OeFenca
side cannot be said to be unreascnable, )

3 On going threugh the graundé taken in .the present
petition, ue da not see any error apparent on the face
of the ;ecoré. Noer has the pétitioner brought to ouT
netice any fresh facts warranting a review of our
judgement, In case the applicant is. aggrieved by the
decisian of the Tribunal, ths proper course for him
would be te prefer an appeal to the Sdpreme Court against
the judgement and net to seek a reviéu of the same,  In

the result, the'prpsent petition is dismissed,

m (P, K, Karthd)

Adn;nlstrdtlue Member - V i ce-Chairman (Judl, )



